6429 Indiam

Mr. Chalrman: The bell is being
rung—Now there is ' quorum.
Shri Hathi: I beg to move:
“That the Bill be passed”.
Mr. Chairman: The question is.
“That the Bill be passed".
The motion was adopted.

16.07 hrs.

INDIAN TARIFF
BILL

(AMENDMENT)

The Minister of Commerce (Shri
Manubhal Shah): Sir, I beg to move:

“That the Bill further to amend
the Indian Tariff Act, 1934, be
taken into consideration.”

Sir, this Bill mainly seeks to amend
the First Schedule to the Indian Tariff
Act, 1934, in order to give effect to
Government's decisions on certain re-
commendations of the Tariff Commis-
sion. Hon. Members will have observ-
ed from the Statement of Objects and
Reasong attached to the Bill that the
Bill seeks o discontinue protection
with effect from the 1st January, 1968
to six important industiries, which
have now in the opinion of the gov-
ernment reached a ~tage of maturity.

Copies of the Tariff Commission's
reports on all these industries and of
Government Resolutions issued on
these Reports have already been laid
on the Table of the House and Notes
on each of these industries have been
circulated for the information of the
members of the House. The notes cir-
culated to the members contain a gist
of the Tariff Commission’s recommen-
dations in respect of each of these
industries. Hon. mebers will no doubt,
have gone through the documents and
1 shall not, therefore, take much time
of the House by going into details of
these indutsries.

1 shall first give the House a brief
resume of the working of the Tariff
Commission with perticular reference
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to protection to indigenous industries.
Under the provisions of the Tariff
Commission ~ Act, 1951, a permanent
Tariff Commission was constituted in
January, 18952. The main functions of
the Tariff Commission cover (i)
dealing with references from
Government on matters relating
to tariff protection generally;
(ii) undertaking sup motu in-
quiries into the working of protection;
(iii) keeping a continuous watch pver
the progress of protected industries;
and (iv) dealing with reference from
Government on fixation of fair prices
of commodities, whether protected or
not. The Tariff Commission has wide
discretion in regard to application of
the general principles relating to fixa-
tion of protective tariffs. It also wat-
ches the effects of protection on
other industries and on prices. Be-
sides, the progress of the protected
industries is watched and reviews
of prices undertaken. The Tariff Com-
mission also makesg ancillary recom-
mendations on matters other than ta-
riff for development of the industry.

Sir, on lst January, 1965, the House
will be glad to know, the number of
protected industries stood at enly 15
out of the vast gamut of industries
running in this country. This includes
industries on which protection is due
to expire at the end of this year,
namely, 31st December, 1985. In addi-
tion to these industries, there is the
‘safety match industry’ which was pro-
tected in 1928 for an indefinite period,
and which 1 have the honour to
place before the House for de-protec-
tion.

While the Tariff Commisison recom.
mended de-protection of the safety
match industry which was protected
in 1928 for an indefinite period, the
Commission recommended continuance
of protection to sheet glass, non-fer-
rous metals, electric motors, power
and distribution transformers and au-
tomobile sparking plug industrits. The
position in respect of all these indus-
tries is detailed in the notes already
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circulated for the information of hon.
Members. Government have accepted
the recommendation of the Tariff
Commission for de-protection of the
safety match industry. The Commis-
sion’s recommendations for continu-
ance of protection to the remaining
five industrics, namely, sheet glass,
non-ferrous  metals, electric motors,
power and distribution transformers,
and automobile sparking plugs, for
some years have been considered carec-
fully by Government. Here I want to
draw the attention of this hon. House
to the fact that, in view wf the pre-
sent pogition where we have succes-
sive plans going up in the national
economic programmes and where more
than one method to protect certain
industries have been already institut-
ed, the Government, having regard to
the progress these industries  have
made so far and the fact that in the
present circumstances there is no like-
lihood of any unhealthy competition
from imports, because we have dras-
tically restricted our imports due to
foreign exchange and other situations,
do not think it necessary o continue
the protection to these industries
which  otherwise  will  certainly
receive protection as a continuation
of duties on these as part of the reve-
nue. Therefore, the Government
have decided that the tariff protection
to these industries need not be con-
tinued beyond 31st December, 1965. T
nope the House will welcome this new
departure in the Government policy,
that when other measures besides the
normal tariff protection are avallable
we need not linger on with well estab-
lished Industries which otherwise can
secure protection from other measures.
Therefore, Government propose 1o
continue the present rates of duty on
sheet glass, non-ferrous metals, elec-
tric motors, power and  distribution
transformers and autombobile sparking
plugs on de-protection from Ist Janu-
ary, 1966. In the case of safety match
also the same rate of duty will con-
tinue on de-protection.

1 hope the House will welcome this
new departure in the Government po-

AGRAHAYANA 17, 1887 (SAKA)

Tariff (Amdt.) 6432
Bill

licy wheseby the indefinite character
of protection In several industries fs
being modified or givem up without
hurting the industries’ reguirement of
protection against foreign competition
which is getlng always severer from
year 10 year.

With these words, Sir, I beg to move
that the Bill be taken into considera-
tion.

Mr. Chalrman: Motion moved:

“That the Bill further to amend
the Indian Tariff Act, 1034 be
taken into‘consideration.”

Shri V. B. Gandhi (Bombay
Central South): Mr. Chairman, Sir,
this Bill seeks to implement the

decisiong of the Government on the
reporis of the Tariff Commission in
respect of certain industries, indusiries
like sheet glass, gafety matches,
electric motors, automobile sparking
plugs etc. We endorse this simple
bill. There is really not much to say
about it except to say that we endorse
the decisions of the Government.

* I would, particularly, say in regard
1o the withdrawal of the indefinite
protection which safety matches had
for a long time, that we particularly
hail that decision. The safety match
indusiry had protection since 1928,
almost for 37 years, and there is some-
thing we ought to say about this
industry. Thig industry is one of
those early pioneera that entered
foreign collaboration as early as 1928,
and at that time the conditions in
Indiag were very differeny from what
they are today, because the British
demination over Indian economy was
real in every sense gnd there was,
naturally. the British desire to see
that India was not mllowed to make
progress in industrialisation. But, force
of circumstances |n course of time
compelled the British also to change
their attitude towards Indlas indust-
rialisation. Particularly, conditions
arising out of the First World War in
1014 led to some re-thinking on this
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attitude of the British towards Indian
industrialisation. For instance, in the
years of the First world War, because
of Germany's action {n the Britisn
India was cut off from its gource of
supply of Safely matches for a lomg
time and India wag reduced to living
a life without safety maches. Bu'
later on, of course, the Japanese came
in to help with their very crude pro-
ducts, but, any way, bad matches
werg better than no matches, Of
course, the British also changeq their
attitude in course of time and the
first Fiscal Commission was appointed
in 1921 under the chairmanship of a
Bombay Knight Shri Ibrahim Rahim-
toola. That Commission reported in
1922 and advised the Government of
the day that some amount of protec-
tion should be given to industries in
India with, of course, the usual safe-
guards and cautious policles. Anyway,
that was the beginning. The Western
India Match Company was one of the
earliest companies to enter into a
collaboration arrangemeny with g
foreign firm. We particularly hail this
decision of the Government, because
after all these years the firm does not
require and is freed from protection
and is capable of standing op itg own
legs. But 1 think it is snly theoretical
because in actual fact the industry has
been really relying on itself without
any need for protection,

In the notes circulated by the Min-
istry of Commerce for the Information
of members glso there gre references
to several other firms llke Pilkingtons
of Great Britain, Asahis of Japan and
Messrs. Hobert Bosch of Germany.
These are great names in the world of
industry with international reputation
1 am really glad to know that all
these first-rate firms of international
repute have entered into collabora-
tion with Indian firms and are work-
ing for the progress of India with
their Indian partners. I hope they are
receiving fair treatment and every
opportunity for progress at the hands
of the Government of India. With
these words, [ support the Bill.
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Shri Manubhal Shah: I am grate-
fu] to the House and to the hon
Members for {heir general support to
this Bill which seeks to give confir-
mation to Government declalons,

There was g slight misunderstand-
ing In the speech of my hon. friend
Shri Onkar Lal Berwa, The with-
drawal of protection has nothing to
do with the poor farmer getlling these
at & higher price than what is preva-
lent today. This Bill only relates to
protection against foreign imports.
Even otherwise, 38 | had mentioned In
my opening speech, foreign imports
are not being alloweq becausa of the
restrictive Import policy which we
have been following for the last so
many years. Therefore, I can assure
my hon. friend, and also Shri Tulshi-
dag Jadhav that the misunderstanding
is entirely unfoundai and there s
nothing in this Bill which will affect
the prices of these motors and engines
and other things required by the
agriculturists, nor will the removal of
the protection as such militate against
the small indusiry as compared to the
Lig industry. That type of protection
i=  already built into the planning
system under which the small-acale
Industries which manufacture frac-
tional horse power and small horse
power motors are adequately pro-
tected by wvarlous measures and are
positively promoted,

1 shall place before the House ote
fact in this connection. It hon, Mem-
bers would look at page 27 of the
notes on the Tarif Cossmission's
report, they will find that the produc-
tion of electric motors which was only
12000 in 1948 has now reached
2,20,000, which is almost an increase
of 15 to 20 times in production. I
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would like to submit that the country
is more or less self-sufficient in the
cage of these low horse-power and
fractional horse-power motors. On top
of it, now we are going in for big
generators, circuit-breakers, switch-
gears and turbines. One faclory at
Bhopal, as the House is aware, is
already functioning. The Hardwar pro-
ject is very soon being commissioned.
The project in Andhra Pradesh and in
Madras with the units which are
going to make & complete turbo-
alternator and generator for power
projects will all be commissioned very
soon, That does not mean that India
becomes self-sufficient overnight, but
it will be a preat stride, if only the
House would recall what the position
was before; 1 have been associated
with industries for many years, and I
may tell the House that it was difficult
to conceive of India making a 10 HP.
or a 3 H.P. motor before g decade and
a half, But today, we are planning for
65.000 k.w. generators and alternators,
and maybe, very scon, with the Hard-
war plant with Soviet collaboration,
the Bhopel plant with British collabo-
ration and the other one with Czech
collaboration, we shall be making
generators of 125 M.W, capacity or
even 150 M.W. capacity in a single
plece, Therefore, the stage to which
this industry has raiseq itself through
the policies of Government and the
dynamism of the entrepreneurs ‘both
in the public and in the private sectors
should be recognised by the House
and the House will, therefore, realise
that it is no more necessary to con'inue
them as sheltered or protected indus-
tries. That does not mean that there
is any foreign exchange to allow &
larger measure of imports of these
items. So, it is not a question of
relying upon the imports of these
machinery and motors and electrical
goods and various other types of pro-
ducts and thereby having foreign com-
petition. As a matter of fact, these
industries have now also started a
good amount of export. Even though
we are some what higher in price, our
electrical motors and diesel engines
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and engineering goods in general this
year are almost pegistering an export
of Rs. 30 crores in a full year, as com-
pared to a meagre export of gbout Rs.
2 to 3 crores before five years. We pare
also putting up or establishing big
textile mills, sugar factories, cement
factories, rayon factories, razzor blade
factories, etc. in foreign countries in
Asia and Africa. I would not like to
take the House into the detalls of those
things now. But those are well known
facts.

What I am seeking to urge ig that
these industries have come of gge, and,
it is, threfore, very heartening that
today we are deciding to deprotect
these major industries,

There was a slight misuderstand-
ing in the mind of Shri Sinhasan
Singh—he is not here—when he was
asking, "‘What will happen to the prices
of these products after these industries
are deprotected—safety matches, sheet
glass etc? Unfortunately, he misunder-
stood electric motors to mean gutomo-
biles for travelling. That does not
matter—all are motors. ‘The local
prices are not regulated by these
duties. On the contrary, in the last
session, 1 had the privilege to bring
forward a Bill before the House, which
the House passed, according to which
whatever excise duties are levied for
the purpose of revenue or protection
are suo motu converted into counter-
vailing duties for the purpose of
equalisation of the burden.

Shri Shinkre (Marmagoa): There
is no interest in the debate.

Shri Manubhai Shah: The hon
Member's observations are on pecord,
so anyhow 1 must also place on record
my reply to them.

I was saying that, that matter was
totally misunderstood.

I need not say anything more
because 1 have replied to most of the
comments made by hon, Members;
also there is ghother important matter
before us for consideration.
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Mr., Chalrman: He has sufficient

time.
The question is:

“That the Bill further to amend
the Indian Tariff Act, 1934, be
taken into consideration”.

The motion was adopted.

Mr, Chalrman: There are no amend-
ments to clauses.

‘The question is:

“That clauses 1 and 2, the En-
acting Formula and the Title
stand part of the Bill".

The motion was adopted.

Clauses 1 and 2, the Enacting Formula
and the Title were added to the Bill

Shri Maoobhal Shah: I move:
“That the Bill be passed”.

Mr. Chalrman: The question ls....
Shri Harl Vishne Kamath (Ho-

shangabad): At least before the Bill
is passed, there should be quorum
in the House.

Mr., Chairman: The bell is being
rung . . Now there is quorum.

The question is:
“That the Bill be passed”
The motion was adopted.

16.44 hra

RESOLUTION RE: REPORT OF
RAILWAY CONVENTION COM-
MITTEE

The Minister of Rallways (Shri B.
K. Patll): Sir, I beg to move:

“That this House approves the
recommendations contained in
the Report of the Committee
appointed to review the rate of
dividend which is at present
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payable by the Railway Under-
taking to General Revenues as
well as other ancillary matters
in connection with the Railway
finance vis-g-vis the General
Finance, which was presented to
Parliament on 29th November,
1865

The Committee consisting of 12
Members of this House and & of the
other House was constituted in
terms of a Reso'ution passed on the
11th of May, 1885 by this House and
on the 13th of May, 1965 in the other
House.

Fourih  Convention
these issues

This is the
Commitlee to examine
after independence.

I do not want to take the time of
the House, but this is a very im-
portant resolution, and I would give
a little background so that the House
will understand the continuous pro-
gress that the railways are making
and the increasing flnancial contri-
bution from then that this House has
been expecting and is being given.

I need only say that a satisfactory
working relationship has been esta-
blished between Railway and Gene-
ral Finances in the post-indepen-
dence era, and the principles enun-
ciated by the Convention Come-
mittee of 1949, which was the first
Committee, have broadly been
accepled by  succemsive Commitiees
with such changes as were justified
by the circumstances obtaining at
the time of each periodical review
of the Convention.

The main question before the
Convention Commitiee was the form
and the quantum of the returp to
General Revenues on the capital
invested on the Railways. Sue-
cessive Convention Committees in-
cluding this one, have accepted that
a pre-determined rate of dividend
on the Capital-at-charge is the rnut

isfactory arr t both
Rallways and Tor General F‘imace.
also that the rate should be review-




